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PER S. S. GODARA, JUDICIAL MEMBER

This assessee’s appeal for assessment year 2006-07 arises against the
CIT(A)-10, Ahmedabad’s order dated 23.03.2015 in case no. CIT(A)-10/WD-
7(4)/345/14-15, in proceedings u/s. 143(3) r.w.s. 147 of the Income Tax Act, 1961;

in short “the Act”.

2. Case called twice. None appears at assessee’s behest. The perusal of the
instant case file reveals that this case already stood adjourned on 09.08.2017,

16.11.2017 for appeal hearing fixed on 16.11.2017 and 15.01.2018. We therefore
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infer that the assessee is not interested in prosecuting this appeal, and accordingly,
following the decision of the Multiplan (India) (P) Ltd., (38 ITD 320), we dismiss

this appeal filed by assessee for want of prosecution.
3. This assessee’s appeal is accordingly dismissed for non prosecution.

[Pronounced in the open Court on this the 15™ day of January, 2018.]
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